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REPORT

The patta No.947 in respect of Nediyathuruthu Oonnippad No.t 2
and 3 have been issued by the fisheries department in the name of Late
Karumban Krishnan, Malayautil Nikarthi Panavally, a traditional fisherman
for conducting fishing in Vembanadu kayal The legal heirs of late Karumban
Krishnan were paying tax for these three Oonnipads to the Sub- Inspector of
Fisheries, Back Water, Thevarvattom, Poochakkal in the name of Karumban
Kirshnan . Sri. Ratheesh K. R., the petitioner iv the legal heire-of Sri, ..
Karumban Krishnan, '

There were 13 stake nets in Nediyathuruthy Oonnippad. The stake
net nol, 2 and 3 were owned by Sri. Karumban Krishnan, Malayatti]

2
Nikarthil, Panavally, the stake net no4, 5, 6, 7 and 8 were owned by Sri.
Sankuvehu, Puthuvelipparambu, Yanavally, the stake net no.9, 10 and 11
were owned by Smit. Karumbikunji, Malayauil Nikarthil, Panavally and the
stake net no.12 and 1A were owned. by Sri. Kunjan Ayyappan, Mattel
Puthuvalchirayil, Panavally. These Qonnippads were situated in the Inland
National Waterways in the Vembanadu Kayal. As per Endt.No.C3-5490/95
dated 22.12.2007 of Diercetor of Fisheries, Thiruvanthapuram, The Deputy
Director of Fisheries, Alappuzha removed these swke nets and other stake
nets from the route of National Waterway ot 06.10.200% along with the
National waterway Authorities and clesred the route and transterred it to the
National Waterway Authorities.

The Deputy Director of Fisheries directed the removed Oonni owners
to refix their stake nets on suitable places for fishing. Ingpite of that, they
could not identify suitable fishing places duc to the obstruction from other
license holders, fishermen and public. They suffered financial loss due to the
removal of these nets, which affected thetr daily livelihood and they asked
for compensation,

The Department of Fisheries recommended the name of these stake
owners to the Government for gIVing  compensation. As per .0.
(Rt).No.855/11/ F&PD dated 19/12201 Lo the Government have ordered to
constitule a region wise commitlee under the chairmanship of Districr
Collector to award compensation at the rate of Rupees one lakh for owners
of licensed chinesenets/oomippads  and Rupees  fiflcen thousand  for
unlicensed nets as sanctioned by government carlier. Subsequently the
beneficiary list was finalized and issued notice vide letter no. B/1059/94
dated 22/03/2012 10 the owners 1o produce necessary documents and to
receive compensation,

The Government later enhanced the compersauon and issued GO,
(RONo.38/13 F&PD dated 17/06/201% As per this order the owners of
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legal Chinese nets/Qonnippads will get Rs 2,50.000/ and Hegal Chinese
nets/OQonnippads will get Rs.1.25,000/-,

As the petitioner failed to receive the compensation, the petitioner
wias again served notice no. B/1039:/94 dated 08/09/2017 for the same. But
he did not respond to the office ull dare.

sSmt. Sobhanakumari, Madhavi nilayam, Pachalam, Thevarvatiom, a
legal heir of Sri. Sankuvelu, Puthuvelipparambu, Panavally received Rs.
12,350,000/~ as the compensation for the stake net nod, 5, 6, 7 and & on
31272014,

Smt. Nadheesha M. P, Malayattil Nivathil, Panavally, a legal heir of
Smi. Karumbikunji, Malayatil Nikarthil, Panavally produced the relevant
documents for receiving compensation for the stake net n0.9, 10 and 11 only
on HHA06/2018. Since the undisbursed compensation amount kept in the TSB
Account was resumed by the government on 28/03,2018, the compensation
amount could not be disbursed. Thus they filed writ petition in the
Honourable High Court of Kerala, Based on the judament by the Honourable
High Court dated 06/01/2023 of W.P(C) No. 282672021, necessary steps
are being taken for disbursing the compensation: ——

sri. Thankappan, Mattel Puthuvalehiva, Panavally, a legal heir of Sri.
Kunjan Ayyappan, Mattel Puthuvalchirayil, Panavally has rccently given
application for receiving the compensation for the stake net no.12 and 1A.
Necessary steps are being taken for disbursing the compensation.

Thus among the 13 stake nets of the Nediyathurathu Oonnippad,
compensation for 3 stake nets were disbursed and the compensation for the
rest 8 stake nets has not been disbursed vet. None of these stake nets are
refixed for fishing.

Signed by
Remesh Sasidharan S R
Date: 11-04-2023 14:23:07

Deputy Director of Fisheries,
Alappuzba.
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GOVERNMENT OF KERALA
Surnmary

Department of Fisheries and Ports- Development of National waterway [II — Compensation
for the removal of Ooni/Chinese fishing nets - Order.

.............................................................................................................

Department of Fisheries and Ports (C)

G.0.(MS) No. 19/2011/F&PD Thiruvananthapuram, Date 22/2/2011

Reference: - (1) Letter No. C3/5490/95 of Fisheries Director dated 21/06/2010, 10/08/2010,
18/11/2010.

ORDER

I. National Waterway I is capable of bringing in a revolutionary change in Kerala’s
socio-economic and cultural seclor and the only impediment in its way is the
Ooni/Chinese fishing nets situated in the waterway. It is necessary to remove all the
fishing nets both illegal and legal in the waterway, for developing the National
Waterway I1l. In fact, by doing so, a reduction in the cost of travel and transport of

goods can be achieved, and there will be a rise in fish wealth, leading to an increase in
number of working days of fishermen.

ERe)

National Waterway I is 205 Kms covering Kollam to Kottapuram in Kerala. The
legal/illegal Ooni/Chinese fishing nets that act as an impediment in the path of

National Waterway 111 are mostly in the districts of Kollam, Alappuzha, Kottayam and
Ernakulam.

3. As per the latest list submitted by the District Fisheries Officers the number of fishing
nets are as below:

Sl No. | District Chinese Fishing Nets | Ooni Fishing Nets
Legal [liegal Legad flegal

. Ernakulam -- 62 656 16

2. Kottayam - -- - --

3. Alappuzha - 72 73 277

4 Kollam -- 25 -- -

Total 179 750 441 _
Total 1370 |

4+ Though Government had taken steps o provide compensation o those who had lost
thetr livelihood owing to the removal of Qoni/Chinese fishing nets that stood as an
obstacle to the development of National Waterway 11 by mviting recommendations
from - committees formed  for the same and by comducting  discussions  and
investigations on the recommendations, a permanent salution could not e found.
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5. In the end the committee presided over by the then Additional Chief Secretary of
Fisheries, Dr. P. Prabhakaran, in the year 2008 submitted a Report on the basis of their
detailed study. In the Report the committee recommended the removal of the
Ooni/Chinese fishing nets that stand in the way of the National Waterway [II and

taking measures to ensure that none of the removed fishing nets are reinstalled in the
waterway once it is removed.

6. The Director of Inland Waterways Authority of India has required the removal of
fishing nets situated and the prevention of illegal establishment of fishing nets in the
waterway of the National Waterways 11

7. Though the amount of compensation to be given to the owners of fishing nets
removed from the waterway was requested from Central Government, the
Government of Kerala did not get a positive response. Accordingly, the dream of

National Waterway HI would come true, only if the amount of compensation is given
at the expense of State Government.

&. In view of this, on a detailed study of the matter, it is hereby ordered to remove all
Ooni/Chinese fishing nets from the waterway for the development of National
Waterway I and a compensation of rupees one lakh per licensed fishing nets and
rupees fifty thousand for unlicensed fishing nets shall be given to the entitled person.
It is also hereby ordered that, the amount of money required to give the compensation
shall be allowed under the head “Backwater Patrolling™ -2405-00-101-94-34-00, by
way of additional authorisation.

9. Further steps in this regard would be taken by Fisheries Director. The Fisheries
Director would also make ensure that none of the fishing nets once removed are
reinstalled in the waterway. Apart from this, the Fisheries Director and concerned
District Collectors have 1o take steps to ensure that no new f{ishing nets are installed in
the waterway, otherwise strict actions would be taken,

By the Order of Governor.

K. R. Jyothiial

Secretary
Fisheries Director, Thiruvananthapuram.

District Collector, Kolam. Kottayam, Alappuzha. Ernakulam, Thrissur,
Principal Accountant General ( Audit) Kerala Thiruvananthapuram-39
Accountant General (A and E) Keralu Thiruvananthapuram-39
Director. Infand Waterways Authority ol fndia.

Regional Office, National Waterway Road. NH 47,

Bypass, Kannadikkada Maradu, Emakulam-682 304,

Department of Public Adnunistration (SC) {No. 3834 Date 16/2/2011).
Department of Finance (89794/DV 309/Fin No. Relerence of 8/1/10).
Stock File/Oftfice Copy

Copy: Private Secretary to Minister of Depurtment of Fisheries and Registration
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CA to Director of Fisheries
CA to Additional Secretary

By the Order

Section Officer
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Scedt. 34457200065, GPM © Gost of Kerala

GOVERNMENT OF KERALA
Summary

Fisheries - National waterway IIT — Development - A committee is constituted and ordered 1o
prepare the list of owners of Ooni/Chinese fishing nets.

.............................................................................................................

Department of Fisheries and Ports (C)
G.O.(Rt) No. 855/1 l/F&PD ' Thiruvananthapuram, Date 10/12/2011

Reference: - 1. G.O. (MS) No. 19/11/F&PD order dated 22.2.2011
2. Letter No. C3/5490/93 of Fisheries Director dated 15/11/2081

ORDER

1. in connection with the development of National Waterways I1I, it has been ordered as
per Ref No. (1) to provide a compensation of rupees one lakh per licensed
Ooni/Chinese fishing net and rupees fifty thousand per unlicensed QOoni/Chinese
fishing net for their removal from the waterway.

2. The number of Ooni/Chinese fishing nets that needs to be removed are provided
below:
SI. No. District Chinese Fishing Nets | Ooni Fishing Nets
L, Ernakulam -- 655
2. Kottayam -- 17
3. Alappuzha -- 78
4 Kotfam -~ --
Total 750
3. List of illegal Ooni/Chinese fishing nets
Sl No. District Chinese Fishing Nets | Ooni Fishing Nets
. Ernakulam 82 164
2. Kottayam -- _ N o
3. Alappuzha 72 277
4 Koilam 25 -
Total [ 79 441

4. According to the Order in SDG the funds for the removal of the above fishing nets are
o be taken from “iew Scrviee Procedure™,

3. Reat owners of Ooni/Chinese  fishing  nets are to be rightly  compensated.
Consequently. & local hody is requested as per Reference No. (23, w0 be formed by the
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Fisheries director to formulate the list of Ooni/Chinese Fishing net owners whose
fishing nets have been removed/are to be removed as a part of development activities
of National Waterways 111, with District Collectors as Chairman, District officers of
Fisheries Department as Convenors and concerned Tehsildar, member of District
Panchayat, one representative from Inland Fishermen's Organization/ Community,
concerned Manager of STF/IF Matsyafed (Backwater) as members. The Director of
Fisheries also requests to take steps to authorise the respective district officers to

publish the list after receiving and deciding any complaint received within 15 days of
notification of the list,

The Government of Kerala has carefully scrutinised this matter. Accordingly, it is hereby
ordered that to prepare a list of owners of OonifChinese Fishing nets whose fishing nets have
been removed/are to be removed for the development of National Water way [I1, a local
committee he formed with District Collector as Chairman, District officers of Fisheries
Department as Convenors and concerned Tehsildar, member of District Panchayat, one
representative from Inland Fishermen's Organization/ Community and concerned Manager of
SIF/IF Matsyafed (Backwater) as members and the District officers of respective Districts are
given the authority to publish the lisl approved by the said committee.

By the Order of Governor.

K. Mohanthi

Additional Chief Secretary
Fisheries Director, Thiruvananthapuram.

District Collector, Ernakulam.

District Collector, Kottayam.

District Collector, Alappuzha,

District Collector, Kollam.

Principal Accountant General (Audit) Kerala Thiruvananthapuram

Accountant General (A and E) Kerala Thiruvananthapuram
Stock File/Office/Copy

By the Order

Section Officer

No. B.1059/94 Office of Deputy Director of Fisheries
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Alappuzha, Date 22/03/2012

From,
Deputy Director of Fisheries
Alappuzha
To,
Sri/Srimatise-menmmeeemeeme
Sir,

Subject: - Fisheries-Compensation for owners of Qoni fishing nets that are removed
from the National Waterway [[I-Regarding.

Reference: - (1) G.O. (MS) No. 19/11/F&PD order dated 22.2.2011
(2) Letter No. C3/5490/95 of Fisheries Director dated 15/11/2011
{3) Decision taken in the meeting of local committee conducted on
25/02/2012 at the chambers of Respected Dist. Collector, Alappuzha.

Your atiention is invited to the above-mentioned reference. In connection with the
development of National Waterways II1, it has been ordered as per Ref No. (1) and (2) to
provide a compensation of rupees one lakh per licensed Ooni fishing nets and rupees fifty
thousand for unlicensed coni fishing nets for their removal from the waterway. As per the
meeting conducted in the chamber of Respected District Collector, Alappuzha, on
25/02/2012, it has been decided to give you. the owner of Ooni fishing net removed as part of
development activities of National Waterway HI and which comes under Thevarvaltom
Fisheries Section, an amount of compensation that you are entitled to. In view of the above,
for collecting the said compensation amount, you shall come o the Office of Fisheries

Director, Aluppuzha located to the west of Municipal Office. with the below mentioned
documents (along with their copies).

Yours faithfully,

Deputy Director of Fisheries
Alappuzha

(PTO)

Reguired Documents
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s 1) Ration Card

o ldentity Card

e 3Welfare Fund Passbook

« 4} Ooni Patta

e 5) Ooni Tax Receipt

e 6) Passport size photo of the owner

1t the owner of the fishing net has expired

s 1) Death Certificale

o 2)Legal Heirship Certificate from Tahsildar

* 3)Notary Certificate of the person to be compensated

s 4 Passport size photo of the person receiving the compensation amount

Above mentioned documents are to be submitted
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“Official Language - Mother tongue”

No. B.1059/94 Fisheries Deputy Director Office

Alappuzha, Date, 8/09/2017

Email Id: ddfisheriesalpy@yahoo.com
Phone No, (0477 2251103

Fax No. 0477 2252367

Fisheries Deputy Director
Alappuzha.

Sir,

Subject: - Fisheries-Compensation for owners of Ooni/Chinese fishing nets that are

removed from the National Waterway 111-Regarding.

Reference: - Letter No. B-1054/94 dated 22/03/2012 of this office

Your attention is invited to the reference. In order to collect the compensation amount
allowed in connection with the removal of your Qoni/Chinese fishing net from the waterways
for developing National Waterways 11, you are required to come to the office of Fisheries
Deputy Director, Alappuzha before 20/10/2017. The below documents along with its copies
are also to be submitted.

Required Documents

TIE SN

1

Ration Card

ldentity Card

Welfare Fund Passhook

Ooni Patta

Ooni Tax Receipt

Passport size photo of the owner
Revenue Stamp (Rupee 1)

Rs. 200 Stamp paper

1f the owner of the fishing net has expired

1.

ol N

Death Certificate

Legal Heirship Certificate from Tahsildar

Notary Certificate of the person 10 be compensated

Passport size photo of the person receiving the compensation amount
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Above mentioned documents are to be submitted
Yours faithfully,

Fisheries Deputy Director
Alappuzha

(PTO)
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1) Kandan Kumaran, Manapurathu Veliyil, Thevarvattom
2) Ummachi Kali, Thekkepullikkal Nadubhagam

3) Neela Kali, Kunnel, Pallipuram

4) Makki Krishnan, Chettikadavu, Nadubhagam

5) M. Narayanan, Chettikadavu, Nadubhagam

6) Kangi Sugathan, Chettikadavu, Nadubhagam

7) Kunjan Kutty, Kunnel, Pallipuram

8) Ayappan Shankaran, Kunnel, Pallipuram

9) Kali Parvathy, Puthenpurayil, Nadubhagam

10) Angasankaran, Kunnel Parambil Nadubhagam

11) Aadichan Kochappi, Thekkepullikal, Nadubhagam
12) Sangusankaran and Pankajakshi, Thekkepullikal
13) Sankaran Velu, Kavungal Ibel Vaduthala Magathibhagam
14) Sankuraman, Thekkumpurathu, Panaapalli

15) Karumban Krishnan, Malayattilnikarthu Panaapalli
16) Kurumbikunji, Malayattilnikarthu Panaapalli

1'7) Kunjan Ayyappan, Mattel Puthuvalchira

18) Ayyappan Neelakandan, Poovathi} Chembu Vaikom
19) Kumaran Koshi, Vattakadu, Chembu

20) Ayyappan Neela, Chaalinkara, Chembu

21) Ayyaru Neela, Chirakkal Kulasekharamangalam
22) Ityathi Kochayyappan, Vandasheri Chembu

23) Kali Cheera, Imbel, Chembu

24) Kumari Kochappi, Kayel Mattel

25) Kurumbi Akka, Kandathiparambu

26) Kandan Kochupilla, Veliparambu

27) Kandan Sankaran, Kizhakkekunnngal

28) Kalikarumba and Kalikarthyayeni, Allungal Kayel Mattel
29) Ketan Kandan, Kizhakkekunnumpurath

30) Makki Makki, Chettikadavu, Vallipuram

31) Kandan Nacayanan, Adinattil, Pallipuram

32) Sankusankaran, Manapurathuvetiyil

33) Ayyappan Kandan Kumaran, Onnungal
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GOVERNMENT OF KERALA
Summary

Fisheries- National waterway I1- Development A committee is constituted and ordered to
give compensation to Ooni/Chinese fishing nets,

.............................................................................................................

Department of Fisheries and Ports (C)

G.0. (MS) No. 38/13/F&PD Thiruvananthapuram, [7/06/2013

Reference: - (1) G.O. (MS) No. 19/11/F&PD order dated 22.2.2011.
(2) Letter No. C3/5490/95 of Fisheries Director dated 27/02/2013 and
8/04/2013.

ORDER

In connection with the development of National Waterways IIL, it has been ordered as per Ref
No. (1) to provide a compensation of rupees one lakh per licensed Qoni/Chinese fishing net
and rupees fifty thousand per unlicensed Goni/Chinese fishing net for their removal from the
waterway. The leaders of different trade unions in the field of fisheries demanded that the said
amount of compensation is very low and that it should be increased going forward in time,

A total number of 944 Ooni/Chinese fishing nets are to be removed from the waterways in the
districts of Kollam, Kottayam, Alappuzha and Ernakulum as per the survey conducted for the
purpose of National Waterways III. Among this, 502 fishing nets are licensed and 442 are
unlicensed. It was informed by the Fisheries Director as per Ref. No. (2) thal when the
amount of compensation is increased 1o rupees 2.50 lakhs per licensed fishing net and rupees
[.25 lakhs per unlicensed fishing net, the amount of compensation then would become
rupees 1807.5 lakhs, consequently, an amount of rupees 7 Crore 60 Lakhs, would be required
lo pay compensation to the entitled owners since, an amount of rupees 10,47,50,000/- remain
unspent from rupees 1060 lakbs that was initially allowed for giving compensation.

After having scrutinised the matter in deta!, Government hereby orders an increase in the
compensation amount for all Ooni/Chinese fishing nets removed as a part of development
acutvities of National Waterways 1L going torwurd. For licensed Oon/Chinese fishing nets
the amount of compensation is increased trom rupees | lakh to rupees iwo and half lakhs and
in the case of unlicensed nets, the amount is increused from rupees fifty thousand to rupees
one lakh twenty-five thousand. Fisheries Director should take steps for reimbursement of the
additional amount of compensation from the National Waterway Authority.

Fisheries Director and respective District Collectors should ensure that none of the fishing
nets already removed are reinstalled and/or that no new fishmg nets are installed in the
national waterway.
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By the Order of Governor.

James Varghese
Government Principal Secretary

Fisheries Director, Thiruvananthapuram.

District Collector, Ernakulam, Kottayam, Alappuzha, Kollam,
Principal Accountant General (Audit) Kerala Thiruvananthapuram
Accountant General (A and E) Kerala Thiruvananthapuram
Director, Inland Waterways Authority of India,

Regional Office, National Waterway Road, NH 47,

Bypass, Kannadikkadu Maradu, Ernakulam-682 304,

Department of Public Administration (SC) (No. 3742 Date 13/06/2013).
Director, Department of Information and Public Relations.
Current File

0/C

Copy:
Respected- Department of Fisheries Ports and Excise
Private Secretary to Minister

By the Order

Section Officer
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P _ ' Faravanantfspuszng
From o Dyited 1241220007
The Principal See '
w Principal Seeretan o Goyermmen.
Te

1. The Advisor.
Inland Waterways Projects & Chairman.
Kerala Shipping & Inland Navigation
F.ny—-nrn?iﬁn I.irnitr::d_ 38/024.4
U day a Nagar Road. Kochi - 682 G20,

2. The Director.
IWAL Regional Office. NI 47 Bye Pass,
Kannadikkadavu. Maradu. Lrnakulam - 682 304,
3. The Chief Engineer (Irrigation & Administration),

Thiruvananthapuram,

4 The Chief Engineer (Mechanical),
Thiruvananthapuram.

7he Director of Fisheries.
‘I'hiruvananthapuram.

6. The District Collector. Kollam.

7. The District Collector. Alappuzha.

~ The Director. , - lam.
’ Injand Navigation [Yjrectorate. Kol
. o IYirector. ‘ g a4,
9. The Ma&égmglf‘)g Vetals [imited, Chavars, Kollam
K erala Minerais

- g Director: e
10. The Managirégaﬂhs’ Chavara. Kollam
Indian Rar¢ & 4 iy
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>-12-2007 for informat y
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Yours faithlully.
G.GOPIMANOHARAN,
* Under Secretarr,
For Principal Secretary to Governmor:
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Section Officer

Lnd? s Ao (Cy s990/05 ol Q31207

&‘_‘ e Ao T o Y i P i i e k22

Kf ‘Dp“__}) !_\ IC/)‘\ .

'3

& /)(7 (67 A2 alle ot

e conraty
) )

\'%’Y péf) {142 C‘&‘.@Zﬁ “V')',;;J/L‘fgj\,u)

ot
e 5 ! N '
Generated from eOffice by ABDAS K, C3 DFTVM, C3 DFTVM, DOF on 13/03/2023 04:24 PM



FIE NO, DI 1 VIVIFSDUS/ LULL- TV OMIPULET INO. 4 154Y)
/
93781/2023MNWES OF THE ' @
g MEETING Npe
WR & CSIN) ON 5-12-2007 on .%BY PRINCIPAL SECRETARY

SSUES RELATING TO NW-II1.
Menceq at 11z

[\.M. il Vi
sor, Inlang Wate Wil the Principal Secretary (WR & CSiny

5. The figt of other participants o

The meeting con
in the presence of Agy;

ing is appended. Ways Projec I the chyi
fthr’,‘ rf‘e.{'.j}.

After welcomin

g the arlici
ous issues of Nw.(y 4 Participants p

tincipal Secre
ne by one

arywenl on to digeyse e status o6 .

| RemoyAL OF Ft'SHIN'GI’NETS IN ALAPPUZHA DISTRICT

~ The District Collector, A!appdé:ha informed t

within the alignment of NEW-IIl have been remove
. i

removali for want of funds from Fisheries Department. Though the cost for removat &¢ o~ "z ra

was fixed as Rs.7,000/- per Net, no body came forward to take Up the work, As such thg raee -z~
to be enhanced to Rs.10,000/-, for g better response, said the District Collector,

hat all the 355 stake nets ir, Alappuzre Dierre-
d. There are 72 china nets pending raigng: o-

In reply the Principal Secretary stated that the IWAI's Head Office has already agraz
pay Rs.7000/-per china net and-it would not be proper to approach them again for additions: ¢
ior this purpose. Additional funds, if any have to be met by the State, he added.

After detailed deliberations it was decided that
(i} finalization of quotations etc. for removal of china nets should be done or a nz-

footing.
(i) Additional funds, if any required over and above the amount agreed by iWA: -z
"met by the state, from the relevant budget provision for development of ~z~-
navigation. ' »

(i)  The District Collector, Ernakulam will be addressed by Principa! Sgecregw ‘2
~ remove the remaining fishing nets at chérai in the same way as is being dors -
Alappuzha. o : :

I ACQUISITION OF LAND AT ALAPPUZHA FOR CONSTRUCTING CARGO TERMINAL.

N i take over the land in question only with tre
' r, IWAI informed that he could
aDprova?:)? tgge;;Zd Office on the alternate proposal posed by the State G?;ernm_er;tn(proposa
for rehabilitating the remaining dwellers in a portion of the land acquired for the proje

itati in wvi fthe

i opined that IWAI i; hesitating to take over !hell-anq in \;I;‘:; oe, e

’WuctioTnhsf i‘lvii?; ;ggni infended for the project, Qonsehqxﬁr:]t ;o ig?sifr:zsl#;:it;c;ncgme oge A

his juncture the District Collector, Alappuzha pointed out that tion) has more or less the extent

e bala fter excluding the area meant for {'eh_abtltta ion O e o,

emandggebla!r:/c\j/ A la ggnsidering the above fact the P(:nCEpal Secr?;armglls s nikely The
9006 12 e exten needed by IWAI, any further objection from the

he
he Government know t

| ins istrict Collector, Alappuzha to let t ‘

ennc'pa' S'E‘Cfetary nstructed e D’Strelecltagd s as to convey the same to IWAI, Noida.

GP:z’?leg?cgngéf fivgtymigﬁ\%ég B;Tm ém']"%!)@po§13f0312023 04:24 PM
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012 / |
DREDGING AT CHAVARA BY (RE AND Kt
The Advisor indicated that the dredqing heine . o ... Sedy
o schedule. 9ing being done by IRE: g K |

MML is not progressmg ag
The representative of IRE stateq that

reque”“y hindered due {o local Isstes

}eopiﬁz mzas:?;:a‘tfon‘;af:t tor this dredging has heen termina
nd sti othea ' ) N ©

a?::avy duty dredger witl?r\i;ia;? !ff oblems apart from technical rmasons Now KMML has broeghi

a191‘fcere-:-nce by focal trade un ! they have resumed dredqing by themselves !'Janhﬂw. fmqujn{

n ons mand of the locals for payment of wages o0t doir

the: 2 fm dredging undert

: aken by them
interference of politic Y has been

al parties ang militancy of lneai
ted by KMMIL. as the work Carme o

without doing
be completes

TheAdvisor strongi
ocals has to be nipped in t
anforcement machinery s
sdded the Advisor,

iODine'd that the‘siluation Is alarming and also that the militanr, / o v <
e bud itself lest it will spread o the neighboring areas  The sigte -

’ HiR S S
hould provided adequate support to the IRE to tide over the 5+ 2

.
o

The representative of KMML informed that tix;

ey have resumad the dredging entrustar 5 -
hem through a new contractor and the work e 2008 o '

. is exprcted to be compl g proynes
no external interferences occur, : Ipleted by Marcn 2005 oray sec

Principal Secretary instructed that the cor

inc Cre npanies should seek suppor from the ocins 25
well as District Administration, when ever neces i

sary.

It was decided that the District Administration should give all necessary assistance to IRE

& KMML for completion of work. It was also decicied to alert them by Government through a iette
from the Principal Secretary.

v RELAYING OF PIPE LINE AT CHAVARA BY KWA,

The Director, IWA! indicated that relaying of water pipe line at Chavara across_N\N-l-n Dy

KWA is inordinately delay. The Advisor pointed out that delay is due to the unauthorised occu-

pancy of the land acquired for the relaying purpose. Principal Secretary, instructed Itilwat‘the District

Kdministration should see that the unauthorised dwellers should be evicted for facilitating KWAAto

tomplete the work at the earliest. Also he assured that the MD, KWA would be alerted to expedite
he work. ’ '

| v DREDGING WORK UNDERTAKEN BY IRRIGATION DEPARTMENT AT

AYIRAMTHENGU.

. o
The Advisor, pointed out that dredging work undertaken%.r ttée; i;e'g:;;\gzlr (i]i\\;\t:c%r; °
' fgation Department has not been completed as per sehedule. -ihe etod and they were co
1 cay, explained that almost 80% of the dredging work has been corrillp eShortage  umeing Sie
“ained (g stop the work for want of suitable land for dumping the spot.

éouse due 1o stockpiling of spoil, he added.

) , Department
Tne Advisor opined that this situation could have been avoided if the Revenue Lep

“Clioned the spoil then and there. ;
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It was decided that the an,.
samnistration by Fep 2 = Brlire .,
march 2008

alal
g
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LR aree T
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’ ] f¢{4
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ATy O R R T AR T L N e e

VI MAINTENANCE OF 30 -
YO NAVIGATIONAL LOCKS AT THRIKKUNNAPUZHA,
The Drrector, IWwal Ladcales e
also way behind schedyie Tre C;
OB, gt e b VS G

beeil Hlade ODEE atIOI!ai as an: ie ] !h n 9| -1 et farrinate b ,
4 "!L .'HV,‘, [““,!LaSg.fQ p [ ] ] o . . ir - 15l et e L
‘ ; l ne gy aleg - et TALO, f,/ R B ‘v"“/

JUSION. Ine work Lol Le cormmenced onlf
Q y - ~ 1 R
crop season i e n March 2008 conciuded the Chruef Engireer (tlecnaricai,

oy o
R I s1 I TP

r . .
{ 'le"", 8' o //J’/ fe:j}{gr% -
AR L o Yo W Y .
& Engreer dface

: e Princ:lpai Secretary opined that IV/A| authorities should convince themsz /2% 7%
progre

ss cf the work by physically inspecting the completion of faprication worv £t2
W was decided that the work should sommence i tizren and 2ompiglec al an/ 21 22770 i
the end of May 2008. It was aiso deciged that the Chigf Engineer (Mecharnical, Wi ;uw: i E

proposai/estimate before Government for seexing assistance from WAL for the 720
stand-by 20" feet iock. R

Vit BANK PROTECTION WORK UNDERTAKEN BY IRRIGATION
DEPARTMENT AT CHAVARA.

The Director. IVA] informed that worx relating to the side protectignﬁor Nf;fs ';ea” =
KMML undertaken by Irrigation Depariment has already been a;rang:;ipj‘;:sirgg e _‘_:a D =
' dditional dredging to be doneg for si t L. The Drasic
elayed on account of the addil gi | P
;Ziged in apprehension that local issues are likely to brew up as in the case o

dredging work commences. -

o

- J that impedi ' hould be addresssa <
e fary | ted that impediments if any s 5533 12
al Secretary instructed nat e
the tT:gr?znd there without resting with it. Government would render w
Governmen . .

redressing the problems. he ;or.?-‘c?lufied_

o ; i ld meet in nexT
inding up, the meeting Principal Secretary opined that we wou
yWhile winding up, tis 7 e
quarter 1o take stock of the progress of v/of L | |
ML X _ . | | o
. ded at 12 15 P with vote of thanks .to the chal
The meeting €n 1< _ . _

. . - . 8
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Il . Sri.S.Dandapat

i e o s —

K.Bafakrishnan

A St ey

3 ; Sri.T.P.Premchand

M“MM

4. Sr'i.M.Mohankumar

Director, WA
Dis@_ric;t Collestor, Alappusha

Chief Engineer '(Mechanicai) Irrigation
Department, Thiruvananthapuram

g e o

e

Director, inland Navigation Directorate

Kollam |

' 6. Sri.U.S.Sajeev
—
' 7. Sri.T.P.Anilkumar

5. Sri.Shanavas.S

Deputy. Collector (LA), Alappuzha.

- e s, e

Joint Director of Fisheries.

‘EE, Inland Navigation Division, Kannur.

's. ' Smtlatha.T.P.

'EE, (PIng.) Ofo the CE (1&A),
Thiruvananthapuram.

f
‘9. | SmtB.Sulekha

£

10, Sri.R.Biju

\ :
o et = M”M

' Sri.K.R.Venugopalan

1.
e

12, Sri.Ajithkumar.R.

ul )
L
13 | Sri.Georgekutty Thomas

e

f

PR

J———

Kollam. -

EE. Director, Intand Navigation Division,

Tahsildar(LA), Collectorate, Kollam -
.représenting District Collector, Kollam.

S
GM (R) IREL, Chavara.

= e s ————
P T
—-—""d_‘-_'__ﬂ' !

Thiruvananthapuram. |

et
e i

Asst. General Manager
Chavara.

R
J———

I
Mings Manager. IREL.
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IN THE HIGH COURT OF KERALA AT ERNAKULAM
PRESENT
THE HONOURABLE MR.JUSTICE V.G.ARUN
FRIDAY, THE 6™ DAY oF JANUARY 2023 / 16TH POUSHA, 1944

WEB{C) MNO. 28267 OF 2021

PETITIONER/S:

1 NADHEESHA M. P, ,
AGED 51 YEARS
D/O.NARAYANAN AND W/0.SAILAN, MALAYATTIL NIKARTH,
PANAVALLY VILLAGE, PANAVALLY P.0., CHERTHALA TALUK,
ALAPPUZHA DISTRICT, PIN-688 526.

b

SANKARAN PURUSHOTHAMAN,
AGED 78 YEARS

S/0.SANKARAN,  KOCHUKARI PUTHUVAL NIKARTH, PANAVALLY
VILLAGE, PANAVALLY P.Q. CHERTHALA TALUK, ALAPPUZHA
DISTRICT, PIN-686 526.

BY ADVS.
V.N.SANKARJEE
V.N.MADHUSUDANAK
R.UDAYA JYOTHI
M.M.VINOD

M.SUSEELA

KEERTHI 5. CHANDRAN
VIJAYAN PTLLALI T_K.
<. PURUSHOTHAMAN NATIR
NITHEESH, M

RESPONDENT/S:

1 TRE STATE OF KERALE,
REPRESENTED 3Y THE SECRETARY TO GOVERNMENT,
PORT DEFARTMENT, GOVERIMENT SECRETARIAT

THIRUGVANANTHAPURAM-€9S G011,

FISHERIES .

T MNT OF TTSNTnTRo -
DIRECTOR OF SiSLeriEL, KL?ALF,
«
e

KARS BHBVAN, 4TH FLOOFR, UNIVEDR

3
-3
= L
@]

SITY OF KERALA SENATE

Pratect o 013923 trom IS

LG e
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W.P(C) No.28267/2021

(3

HOUSE CAMPUS, PALAYAM, THIRUVANANTHAPURAM-8S?

3 THE DEPUTY DIRBCTOR CF FISHERIES,
GB82V+GCR, KIDANGAMPARAMB, THATTHAMPALLY, ALAPPUZHA-688 E
013.

4 THE SUB INSPECTOR FKFISHERIES (BACKWATERS),

THEVARVTTOM, POOCHAKKL P.O., CHERTHALA TALUK, ALAPPUZHA
DISTRICT, PIN-6E8 526.

BY ADV ADVOCATE GENERAL OFFICE KERALA

OTHER PRESENT:

GP RAJEEV JYOTHISH GEORGE

THIS WRIT PETITION {CIVIL) HAVING COME UP FOR ADMISSION ON
06.01.2023, THE COURT ON THE SAME DAY DELIVERED THE FOLLOWING:




o
I By El
v p(C) No.28267/2021 3 Fr'f'.gz? 4
gy 3,
Wi CRY
V.G.ARUN J.
W.P.(C) N0.28267 of 2021
Dated this the 6th day of January 2023
JUDGMENT
The petitioners claim to be the joint owners of stake nets bearing g.
numbers 9,10 and 11 in Nediyathuruth Oonnippad area. They have oF

inherited the stake nets from one Karumbi Kunji, as evidenced by
Ext.P1. The stake nets were removed for clearing the path for the water
highway. The stake nets owners were thereupon paid compensation in
accordance with the extant. As the compensation was fixed as
Rs.2,50,000/- for each stake net, the petitioners submitted application
seeking  Rs.7,50,000/- as compensation. The writ petition is filed
alleging non-consideration of the application.
2. Learned Counsel for the petitioners submitted that petitioners
had submitted the application on time and there is no justification in
denying compensation to the petitioners alone.

3. Learned Government Pleader submitted that, even though the
applicants were called upon to produce certain documents in support of
the claim, there was no response from their part. The time limit fixed

for paying compensation to the stake net holders lapsed in the

meanwhile and the balance amount in that account was returned

Prnted on 7H-01-200y Iroem ang AG . .
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i
Therefore, as of now, the petitioners' claim for <:0mpensatlcﬁ§| -
considered,

4. Learned Counsel for the petitioners drew attention to Ext.P7 to
submit that the proceedings for sanctioning compensation o the
petitioners Is complete and the Fisheries Director had submitted a letter
requesting to sanction the amount to be pald as compensation.

In the light of Ext.P7, the writ petition is disposed of directing the
third respondent to take necessary steps for obtaining sanction for
disbursing the compenstion due to the petitioners, if t'heir claim for
compensation is found to be genuine. Necessary steps in this regard

shall be taken within two months of receipt of a copy of this judgment.

5d/-

V.G.ARUN

JUDGE
dpk




BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL ‘
{(SOUTHERN ZONE BENCH, CHENNAT)

ORIGINAL APPLICATION NO. 11 OF
2023

In the matter of:
Ratheesh K.R
----Applicant
-VS-
State of Kerala, Rep by its Chief
Secretary,
Thiruvananthapuram and ors
----Respondent(s)

REPORT FILED BY THE

DEPUTY DIRECTOR OF

FISHERIES, ALAPPUZHA/4™H "
RESPONDENT

E.K. KUMARESAN,

Standing Counsel for Government
of kerala

No.6, Indian Chambers (SICCI)

Annex Building, Ground Floor,

Esplanade, Chennai - 600 108,
Cell No: 94443 98701
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